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DxMAND No. 65—MISCELLANEOUS
DEPARTMENTS AND OTHER EXPENDITURE
UNDER THX MINISTRY OF IRRIGATION
AND POWER

“That a sum not exceeding Rs.
1,69,52,000 be granted to the Presi-
dent to plete the sum ry
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1961, in respect of ‘Miscel-
laneous Departments and Other
Expenditure under the Ministry of
Irrigation and Power’.”

DEMAND No. 124—CArrTAL OUTLAY ON
MULTI-PURPOSE RIVER SCHEMES

‘“That a sum not exceeding Rs.
2,47,60,000 be granted to the Presi-
dent to lete the sum Yy
to defray the charges which will
come in course of payment during
the year endng the 31st day of
March, 1961, in respect of ‘Capital
Outlay on Multi-purpose River
Schemes'.”

DzMAND No. 125—OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF IRRIGATION
AND POowEr

“That a sum not exceeding Rs.
2,97,07,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1961, in respect of
‘Other Capital Outlay of the Min-
istry of Irrigation and Power’.”

17.01 hrs.
MiINISTRY OoFr WOoRKS, HOUSING AND
SupPLY

Mr. Depuy-Speaker: The House
will now take up discussion and vo.ing
on Demands Nos. 94 to 98 and 135 to
137 relating to the Ministry of Works,
Housing and Supply for which five
hours have been allo:ted.

87 cut motions have been tabled to
thesc Demands. Hon. Members d-sir-
ous of moving cut motions may hand
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over at the Table within 15 minutss
the numbers of the selected cut mo-
tions. Hon, Members are already
aware of the time-limit for speeches

DEMAND No. 84—MINTSTRY Or WORKS,
HousiNnGg AND SurrLY

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding Ra
§9,20,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1861, in respect of ‘Ministgy
of Works, Housing and Supply’.®

Dzmanp No. 95—SuprLizs
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding Rs.
2,70,98,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1961, in respect of
‘Supplies’.”

DemAnND No. 96—Otuzr Crvi. Wosxs

Mr. Deputy-Speaker: Motion moved:

“That a sum no' exceeding Rs.
25,81,63,000 be granted to the Pre-
sident to complete the sum n~ces-
sary to defray the charges which
will come in course of payment
during the year ending the 3Ist
day of March, 1961. in respect of
‘Other Civil Works".”

DemaND No. 97—STATIONERY ‘AND
PRINTING

Mr. Deputy-Speaker: Motion moved:

“That a sum not excerding Ha
7.24,66.000 be gran'ed to the Pre;i-
dent to complcte the sum n-cessary
to defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1861, :n reipect of ‘Sta-

tionery and Printing’.
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@xaavp  No. 98— MISCELLANTZOUS be thought of as an organisation
OIPARTMRNTS AND  EXPENDITURE entrusted with the humdrum jobs of

uoER THE MINISTRY or WORKS,
#Housmea AND BUPPLY

“Yhat a sum not exceeding Rs.
1,45,14.000 be granted to the Proll-
dent to plete the sum
@ defray the charges which wxll
aue in course of payment during
e year ending the 31st day of
Warch, 19681 in respect of ‘Miscel-
{aneous Departments and Expendi-
@uira under the Ministry of Works,
Housing and Supply'.”

Do No. 135—-Dermx  CAPITAL

OvTLAY

“That a sum not exceeding Rs.
6,28,72,000 be granted to the Presi-
dent to complete the sum neces-
sry to defray the charges which
w{ll come i ecourse of payment
doring the year ending the 3lst
day of March, 1961 in respect of
Delhi Capital Outlay'.”

LEMAND No. 136—CAPITAL OUTLAY ON
Bunpinegs

“That a sum not exceeding Rs.
€,01,85,000 be granted to the Presi-
dent to complete the sum neces-
®ry to defray the charges which
wll come in course of payment
during the year ending the 3lst
day of March, 1961, in respect of
Capital Outlay on Buildings'.”

ExMAND No. 137—OTHER CAPITAL OUT-
LAY OF THE MINISTRY or WORKS,
HOUBING AND SUPPLY

“That a sum not exceading Ra.
‘@45,48,000 be granted to the Pre-
gident to complete the sum neces-
gary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1961, in respect of
‘Other Capital Outlay of the M'n-
#stry of Works, Housing and
Supply".”

®hri Tangamani: Mr. D-puty-
Speaker, Sir, the Ministry of Worls,
&ousing and Supply may sometimes

execution but it is, as a matter of fact.
a very vital limb of the country’s
administration. Next to food and
clothing, man’'s greatest need is
shelter and it is for this Ministry te
see that there is proper housing for
residential and official purposes nof
only for Government servants but by
implication for al] the citizens of tas
country. Slum clearance, construc-
tion of decent habitation in our
wvillages, etc., are jobs which should
not only tax the industry and intelli-
gence of the Ministry but also fire
its imagination.

This Ministry is also charged with
the responsibility for the Directorats
of Estates, printing and statijnery
department, the department of exr‘o-
sives, Hindustan Housing, Ltd.
Ashoka Hotels, Ltd., etc. The Mr'nis-
try has got also the responsibility fo1
safeguarding our foreign exchange
position which ig so terribly import-
ant today by making sure tha. not
a pie is spent on avoidable purctiascs
of stores, etc., from foreign countrics
A reference was made to this &) iny
hon. friend Shri Prabhat Kar when
he spoke on this Demand last year.
He also referred to the 17th and ‘ne
4th reports of the Public Acciuuts
Committee in regard to certain pur-
chases which were made in tne
United Kingdom. There was a refer-
enc to those reports when these
demands were taken up last year.

The Director-General of Supphes
and Disposals wields enormous pawecr.
He undertakes the supply of rails and
sleepers to the raliways. Therc was
a reference in this House *oday about
the keys for railways sleepert wo.th
more than Rs. 1 crore which were
supplied by a firm in Kanpur Auring
the years 1956 to 1959. I am referring
to Starred Question No. 1460.

In this connection, it may not be
out of place if I say that ia the
Minister, Shri K. C. Reddy, we have
one who is the pink of courtecy but
he must set an example alic of
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dynamism which is expected of this
Ministry. I shall refer briefly to
certain aspects, and 1 am sure that
many of my hon. friends will bave
occasion to refer to many other items
also. T shall first refer to certain
aspects of housing, more particularly
industrial housing, and the depart-
ment of explosives with special refer-
ence to the Jamuria Bazar cxplosion
on 28th November, 1959 which result-
ed in the death of 54 persons and
then to the printing and stationery
department, amenities to government
residential colonies and last but not
the least important, the C.P.W.D.

1 shall dispose of certain minor
matters. Regarding printing and
stationery, in the Government of
India Press in Calcutta, for example,
where there are up-to-date plants,
much of the material published by
the Information and Broadcasting
Ministry and other Ministries could
be printed. But we find lakhs of
rupees are spent on private presses
which secure such orders. Regarding
establishments of the Government of
India Presses in South India, parti-
cularly in Coimbatore in Tamilnad
and Koratty in  Kerala—refer-
red to in cut motion No. 1817 by Shri
Warior—this was originally included
in the second Plan, but we find it
spills over to the third Plan. 1
request that this may be expedited.
The total capital outlay according to
the original estimate ig Rs. 209 lakhs
and the anticipated expenditure dur-
ing the second Plan is Rs. 43 lakhs;
the throw-forward for the third Plan
i3 Rs. 166 lakhs and the foreign ex-
change content of this requirement is
Rs. 32 lakhs.

I would also submit that resisting
the Calcutta Press and construction
of staff quarters must be done. In
this case also, this would go over to
the third Plan. I find the original
estimate was Rs. 194 lakhs, of which
Rs. 10 lakhs is to be spent during the
second Plan period and Rs. 184 lakhs
in the third Plan period. 1 would
like to mention about the housing
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scheme for the workers of the Gow-
ernment of India Press, Aligarh, fow,.
which the estimate wag Rs. 30 Jaklss.
and Rs. 4 lakhs have been earmarkel}.
for the second Plan and Rs. 26 lakMm,
for the third Plan. ’

Regarding  explosives, my o
motions Nos. 298 and 302 and 1013
speak for themselves. We had occm~
sion to discuss about certain exphde
sions which took place in Asansoly
Kanpur and a place in South Inda,
which resulted in the death of severad
people. Last year in November, W
severe explosion took place, which
comes under the jurisdiction of {lw
eastern circle. Formerly we used 2o
have the headquarters in Delhi; now
it has been shifted to Nagpur and wg
have got these five circles with head-
quatrers at Nagpur, Bombay, Gnkutm'
Agra, etc. Thig deals with the eastern
circle. Let it not be understood
I have got any bias towards the eaad-
ern circle. Whatever I mention abou®
this circle will equally apply to the
other circles also. I request thw
House and through you the Minister
to go into this matter in greatew
detail, go that 1T may be convinced
that personal attention is given, an®
we may be assured that many of the

iasi and issi whicB
take place in these various plees ars
not likely to take place again

As you are aware, wheas this
incident was referred to in this Bousg,
there was general resentment. Peo-
ple wanted to know what has happen-
ed in the Jamuria Bazar, becamse thi®
accident took place in broad day Mght
it was a shandy day and round about
4 o’clock, in the afternoon, people hal

bled there. Suddenly an expi-
sion took place and a number off
people who had nothing to 8o with
this particular premises were killed
To this day, we find from the repord,
severa] people are yet to be idents
fied. That is the fate of the people
of this country. :

The Ministry was kind enough ®
appoint a special officer and he did
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@o into this matter. The special
dMcer, Shri Surita, has given a very
fateresting report, which makes very
@ood reading. I thought the House
would be given an opportunity to dis-
cuss that report, but now that we
did not have that opportunity, I
would like to refer to certain para-
graphs in that report—paragraphs
Nos. 35, 36, 46 and 47. In para 46,
e says:

“ft Is seen from the evidence

* led by Shri S. C. Roy” I be'ieve
he is the Chiet Inspector in
charge of the eastern circle"—
“that these premises were last
inspected in September, 1956.”

This seems to be an unsatisfactory
state of affairs.

Then he says:

“T. K. Laheri, Deputy Chief
Inspector of Explosives told me
that this Eastern Circle is under-
staffed.”

£t may be that it is under-staffed
But then how can we tolerate a

. $ing like non-inspection of a parti-
cnlar place for three or four years
Then there is another point on which
he says:

“If regularly inspected by sur-
prise checks, such incldents could
not have taken place.”

That i» para 47. I believe he took
mith him one Shri S. N. Podar and I
¢ake it that he is the senior-most
mssistant in his office. He takes that
sman to assist h.m and in one place
ke says that it might have been due
€0 clectric circuit. So, I begin to
* amandcr whether this officer has given
@is cvidence deliberately or not.
Anyway, it has come out that there
bas been gross negligence on the part
at this officer. So, I would like to
know—I have mentioned it in my cut
motion Io. 1018 also—what action
&as heen taken against this officer.

»
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Now, leaving this officer alone and
coming to my original point, 1T would
like that al] these five circles which
now are admittedly under-staffed
must be enlarged, enlarged to such
an extent that there is no temptation
to any of these officers. We must
improve their conditions. We must
increase their salaries so that they
may be eauivalent to that of a deputy
chief inspector. I know certain
assistances where if a person can get
extra allowance by going five miles
away and inspecting a particular
lorry, instead of bringing that lorry
to his office, he takes the pain of going
to that place so that he can get
Rs. 50. All these temptations are
there. So, to wipe out those tempta-
tions and -also to make this depart-
ment efficient, it is necessary that the
officers are upgraded and the depart-
ment is enlarged. Because, they have
to dea] not only with the Explosives
Act but several other Acts connected
with it. Having said this, I would
like to know what suitable action
Government propose to take in this
matter.

Now I come to the question of
housing. I have been following this
Ministry, through many questions,
both Starred and Unstarred, to find
out how the housing programme has
been progress:ng. Because, as you
know, the housing problem is an
important problem and it takes a long
time to solve it. Many schemes have
come into operation in this field like
the Subsidised Industrial Housing
Scheme, which was introduced in
September 1952, Low Income Group
Housing Scheme. which was introduc-
ed in November 1954, Plantation
Labour Housing Scheme introduced
in April 1856. Slum Clearance Scheme
introduced in May, 1956. Village Hous-
ing Scheme introduced in Cctober 1957,
Middle Income Housing Scheme intro-
duced in February 1959, Rental House
Scheme introduced in February 1959
and the Housing Scheme for Central
Governments introduced in 1956. So
many schemes have been put into
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operation to solve thig problem. Also,
raany Housing Ministers’ conferences
have taken place. T have followed
carefully the decisions of the various
Housing Ministers’ Conferences, ever
since the Mysore conference where
we took that decision.

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): Even
before.

Shri Tangamani: Yes, even before
also. After Mysore conference, there
was one in Darjeeling and recently
we had a conference in Hyderabad.
U think that was the fourth confer-
ence. In these conferences decisions
are taken and pious hopes are expres-
sed. But, somehow or other, we find
that there is such a lot of delay in
implementing these decisions.

I will give only one instance. Ever
since in Mysore it was decided that
for industrial housing co-operative
method must be encouraged, we have
enlarged their scope. Originally the
loan was 50 per cent, subsidy 25 per
cent and the contribution of the
workers 25 per cent. Then the loan
content was increased to 65 per cent,
subsidy 25 per cent, leaving the workers
to contribute only 10 per cent. It
was also made clear that the indus-
trial workers should be in a position
to draw from the provident fund.
That was accepted in principle.

But I believe it was two or three
years ago. We, as trade unionists,
have been telling these workers thal
they can draw from their provident
fund. Last year on the 1st April,
replying to the debate, this is what
the hon. Minister, Shri K. C. Reddy,
said—I would not like to reaq the
entire thing. He said:

“Re. co-operative societies the
loan part is increased from 50 to
65 per cent and the subsidy is 23
per cent. That makes up 90 per
cent. It is the balance of 10 per
cent that the employees have
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found it difficult to find We bavé
taken a decision that this 10 per
cent will be drawn from the em-
ployees’ provident fund. Orders
are about to issue in the matter * .
and T hope that the employees® '
co-operative societies will show
better results in the matter of
house building.”

Shri K. C. Reddy: Orders have
been issued.

Shri Tangamani: Yes, I am coming
to that

This was on the 1st April 1959. Only '
yesterday we were told in this Hous
that suitable amendments have been
made and orders have been issued
So we expect that the workers will
be in a position to contribute. Even
here there are certain amendmenis
which we would like to move because
the workers will not be in a positioa
to contribute more than twelve
months basic wage etc. This is &
minor point. But more than a year
has to elapse to implement or to taks
a decision on this solemn assurance
given by the hon. Minister himselt
I will leave it at that.

for Grants

»

About the subsidised industrial
housing I had an experience. 1 wil)
be failing in my duty if I do nat-
mention this. We had been having"
difficultic in a particular co-operative
sociciy. But for the hon. Minister's
gooincss the buildings would not
have come up at all because the
workers were able to contribute at
7 per cent or so and they were not
in a position to contribute the 3 per
cent. But still the hon. Minister was
good enough to direct the State Gov=-
ernment to advance the smount and
the subsidy. That was an exceptional
case. Now at least we are glad that:
one decision has at last been given.
effect to. But there are s0 many
other decisions because not only the
employers but so many other pcople
have been dcmanding that a building
which has been put up for thé indus-
trial workers is subject to the same
charge as if {{ was a building put up
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Gy those peopl\ for renting it and
collecing money. No  appreciable
atep hag been taken either by the
Provincial  Governments or by the
®Aunicipal Corporations. So our sug-
gestion has always been that a suit-
able )cegislation is neceseary.

¥ would like to mention here that
arginally during the Second Plan
Refod for aubsidised industrial hous-
iy the allotment was Rs. 45 crores.
&t was reduced to Rs. 27 crores. Even
the R 15 crores were insufficient.
Whas sleps have been taken for
Querensing  this? The same is  the
cxu, f you take slum clearance.
THera was a committee headed by
Shri fi. K. Sen. The committee said
thot Ks. 20 crores which were allotted
originally for the Second Plan period
ure not sufficient. Tt has been reduc-
ed fo Bs. 12°8) crores. It must again
@ ncreased to Rs. 20 crores. But
‘E £od that only Rs. 10° 28 crores worth
of. schemes have been approved and
€or 1960-61 it wil] be Rs. 3°24 crores.
Wiimalely it will come to about Rs. 13
cores or 30. I do not think any
atiempt has been made by the Gov-
ermnent to increase this from Rs, 12
crores o Rs. 20 crores.

Aboy, the low income group hous-
dng scheme what I would like to say
4y 1s that the interest that is now
churged 15 exorbitant. 1 will leave
it at that T will not go into the
detalls.

Shn M. . Reddy: 5] per cent.

Shry faogamani: 4% per cent is
what we charge from the State Gov-
eznent and the State Government
charges ) per cent. So it is 5} per
cczt!. 't is a low income group.
Qirvction may also be given that the
.eenny which is given to the State
CGiwernments may be advanced to
dostftutions like the private echools.
L 'shall leave with my hon. friemd,
Shri Vittal Rao, the other i
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Mr, Deputy-Speaker: That does
not mean any promise on my part.

Shri Tangamani: At least by saying
so I can mention what are the things
that I would like him to deal with.
I will mention now about the CP.W.D.
Every time this occasion is taken to
give in detail the working of the
C.P.W.D. The set-up of the CP.W.D.
was canvassed during the last discus-
sion itself with 20 circles and 100
divisions. These divisions do not
appear to have been divided on a
rational basis. Last time Shri
Prabhat Kar referred to the various
divisions in Calcutta. I can now
mention the divisions in Madras.
There are three divisions there—the
North Division, the South Division
and also a separate division for the
aerodrome. All these things can
casily be put under one division.

Amongst the workers there are now
14,000 work charged or which 50 per
cent are in Delhi. Then there is con-

acy Iabour which in Delhi alone
will come to about 20,000. There are
100 houses for the work-charged class
INM staff in Delhi. I would request
that five hundred more houses may
be put up for them.

I suggest that the Estate Office must
come under the CP.W.D. as recom-
mended by the Kasturbhai Lalbhai
committee. I have my reasons for
saying this. One of my cut motions,
namely cut motion No. 1498 relates
to the upgrading of lower type of
Gover ac dation to higher
type in New Delhi. Government have
now revised the classification of all
types of Government aecommodation
in New Delhi, whereby accommoda-
tion allotted to employees of a parti-
cular group 2 now allotted to the
employees of a higher group. I have
no grievance against that, but now,
the rent charged, however, is 10 per
cent of their emoluments. For less

o thes. houses. ‘

dation and less amentties,
they have to pay mere rent. Will
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‘Government allow such rents to be
collected from a tenant by a private
individual? They will not allow it
because there is restriction on the
-collection of higher rents. That is why
I say that instead of leaving it to the
:sweet whims and fancies of the Estate
Office, the matter can be brought
.under the C.P.W.D.

I would also request that accom-
modation to the work-charged staff,
such as is being proVided in Delhi,
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Again, it has been convamsed ibat
the policy of giving to econtracioms
works such as annual repalrs, addi-
tions and alterations wmder IXbw
C.P.WD. should go. Here, I want »n
categorical reply from the ban. Mime-
ter to cut motion No. 1086 by Shd
T. B. Vittal Rao whether Governmeéat
will at least give these coptracks
regarding additions, alterations an#
vepairs to labour co-operatives. Evea
white-washing and painting of e
fans is now left to the conmtractors. I
ber on the last ocemsion thwe

may be provided in Hijli, Bhub
war, Calcutta, Madhaopur, Dhanbad
and Cuttack.

On 14th August, 1957, the hon.
Minister announced the transfer of
the non-industrial per 1 of the
work-charged establishments of the
C.P.W.D. to regular establishments,
and conversion of 50 per cent of the
temporary posts in the remaining
-categories into permanent ones. An
ad hoc committee was set up in May,
1958, and orders were issued in
August, 1959 for the creation of 3,839
permanent posts from 1st April, 1958.
The committee also finalised the list
of the staff eligible for transfer to the
regular posts, and the list was being
forwarded to the Chie?! Engineer.
There is yet no confirmatlion of the
3,839 posts. T would like to know
from the hon. Minister how many
people have been confirmed The
‘question of inter se seniority of
persons transferred to the regular
establishment has not yet been decid-
od.

There ig also a cut motion dis~
approving of the policy, namely cut
motion No. 1477 relating to the appli-
cation of sections 4A and 4B of the

hon Minister said that these contracis
would be given to labour eo-opers-
tives. I would like to know how
many labow co-operatives have me-
ceived these contracts. The Mun
Minister said that no temder woul®
be required, so long as the contract
amount did not exceed Rs. 10,000; he
also said that Government may evem
consider the question of increasing It
to over Rs. 10,000.

8hri K. C. Reddy: Not many haw
come forward. We are willing ¥
encourage them, but, and I said, not
many have come forward.

Shri Tangamani: Next, he said that
Government were going to set up »
building construction corporation, an®
that would be a valuable contribm-
tion. I would like to know whether
any steps have been taken for fw
formation of this construetion car-
poration.

I would now like to mention eces
tain other points, such as retaining
the maintenance of horticulture works
of the N.DM.C. by the C.P.WD
Horticultude Directorate, and labour
officers being personnel officers m
recommended by the LL.O. exper}

ible to the chief englneex,

‘Centra] Civil Services (Conduct)
Rules to the employees on the regular
establishment of the CP.W.D. Work
assistants, lift men, and even
sweepers, when they were in the
work-charged establishment, d14 not
come under these sections 4A and
4B. As soon as they come into
the regular staff, they come under
these sections.

namelv the head of the department

1 suggest that there should be zanal
or reglonal organisatiome of
CP.W.D. for maintaining service m-
cords, records relating to mcremeniy
retrenchments, reversion, promofiun,
maintenance of workers’ contributafy
provident tund_mu ota.
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‘I would also submit that there is

no need for the additional chief
engineer. It is enough if there |is
only one chief engineer tor the whole
department. But at present, there is
one chief engineer, and one additional
chief cngineer. I think two chiet
engineers are not necessary.

I would like to point out also that
the employees of the C.P.W.D. are
working all over the country, not only
in this country, but In the Andamans
and also the Nicobars, and they work
also in the NEFA area, and they have
also gone to Nepal and other foreign
cauntries too. They are like an army
gpread over the vast land, an army
af peace, with instruments that build
and do not destroy. Let there be
some tangible appreciation of their
spirit and the optimum utilisation of
their services for the country,

I would like to rzfer to the lack of
amenities in the government servants’
colonies. I have also a cut motion
relating to this. This construction of
the buildings which is done by con-
tract labour is not very much up to
the mark. I can give instances.

8hri K. C. Reddy: Which buildings?

Shri Tangamani: Most of the build-
Ings in these colonies. Some of them
show signs of cracks. The mainte-
nance is very much below standard
because of the inadequacy of the staff.
Amenities like electricity, sanitation
and horticulture are provided in the
colonjes. But the services have deteri-
arated and the employees thems:lves
have to look after these things with
their own resources,

I find from the Report that certain
community halls are going to be put
up'in som2 places. I suggest that in
almost all these colonies—I can men-
tion here Moti Bagh I and II—commu-
nity halls 'may be put up.
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17.27 hrs.
[MR. SPEAKER in the Chairl

Also there is a demand for cinema
halls, where pictures in regional
languages like Tamil, Telugu and
Malayalam may be shown, taking into
account the dominant linguistic com-
position of the people in a particular
area. So these community halls can
be so constructed that they can show
flims also.

As I siated in the beginning, this
Ministry is a very very importans
Ministry and it needs all the en-
gsouragement. But having said that, I
must make it clear that unless the pro-
mis2s made on the floor of the House
are taken up seriously by the Minis-
try—and taken up seriously with other
Ministries also—they will not have
any effect at all. I referred to the
various decisions and the solemn as-
surances given by the Minister. I also
alluded to the decisions of the various
Housing Conferences. So I hope that
at least when the hon. Minis'‘er comes
to us next year, he will have some-
thing to tell us about the achievements
in the matter of subsidiced industrial
housing and clcarance of slums.

Mr, Speaker: The hon. Deputy-
Speaker told me that a suggestion was
made by the hon. Minister of Parlia-
mentary Affairs that today being
Baisakhi day, we might not sit beyond
8 P.M.

Some Hon. Members: Yes.

Mr. Speaker: If it is the general
desire of the House, we shall adjourn
at 6 PM.

Some Hon. Members: Yes.

Mr. Speaker: But we must be pre-
pared to sit tomorrow for one hour
extra.

Shri Radha Raman (Chandani
Chowk): We are just now confronted
with the Demands for Grants of the
Minisiry of Works, Housing and Sup-
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ply. Going through the Report, one
will ind that the Ministry has made
quite long strides and shown conside-
rable progress in the various subjects
entrusted to it. Although everything
that was desired is not achieved, it
will go to the credit of the hon. Minis-
ter that he has done his best.

One should not lose sight of the fact
however, that the amount originally
set apart for this Ministry in the
Second Plan was about Rs. 120 crores
and it had to be reduced on account
of pressures from other directions and
on account of th> reduced total outlay
of the Second Plan. Therefore, some
of the schemes which were on hand or
were contemplated could not brought
into fruition. There had b:en so much
cut here and there that the anticipated
achievements could not be brought
about.

Now, in dealing with the housing
problem 1 have some sugg:stions or
observations to make. It is true that
in this vast country, the problem of
housing is one of the immediate neces-
sity and is of great urgency. In spite
of th2 fact that the Ministry has intro-
duced several schemes either in the
urban sphere or in the rural sphere or
in the industrial sphere, it has not
be-n able to meet or achieve the tar-
gets that were flxed by it originally;
and there had been reasons for it.

I believe that the procedure for the
acquisition of land, particularly in our
country, is very dilatory. The first
thing that we require in order to give
a fillip to the housing problem in the
country is to get lands acquired in
almost all the big cities of the country
where you want more houses to come
up and also in the rural areas.

The present legal position or the
system of acquisition of land is such
that the land is not easily acquired.
Particularly, in a Welfare Stat~—or
would be Welfare S‘ate you might call
it—in the circumstances in which we
are placed, it is very difficult in a poor
oountry like ours to obtain lands will-
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ingly from the people who are at pre-
sent tilling it or using it without giv-
ing them adequa.e alternative accom-
modation or some relief otherwise.
(Interruption). I, ther.fore, fee] that
the first thing that should be done, in
order to give impetus to the house-
building programme and to achieve
the targets that have be:n placed be-
fore us, is to have some kind of revi-
sion of the acquisition laws of the
country.

I do not mean that when we deal
with acquisition of land we should be
quite inhuman or rathcr harsh in any
way to the people from whom we ob-
tain the land. I, for one, feel that we
should try to help those who are up-
rooted or displaced, as much as we
can, by giving them moncy, by giving
them alternative land and such facill-
ties as water and electricity and others
so that the new place in which they
are made to reside is a little better
than, or at least just like the one they
have at present. I have found that
in obtaining or acquiring land this
point of view is not always kept in
view. Thercfore, the difficulty some-
times arises that those who are living
on the land develop a resisting mind
and it takes more time than it |is
thought of and it delays our projects.
I humbly request the hon. Minister of
Works, Housing and Supply to come
forward with some kind of legislation
which is simpler and which makes it
possible for Government to acquire
land from people for the purpose of
giving a fillip to the house-bullding
programme envisaged in the Second
Five Year Plan.

I find that there is 8 scheme for
rural housing too but no progress has
been made with that. We have yet to
know what are the handicaps which
are not allowing this rural housing
programme to go ah~ad as fast as we
desire. In my opinion, i{f we really
want that the country should feel that
the glow of frcedom is available to
them. it is absolutely necessary that
we should pay more attention ‘o the
rural housing problem than to urban
housing. 1 know that there is cox-



11619 Demands

[Shri Radha Raman)

gestion in the cities and the cities do
require a lot of improvement either
by way of slum clearance or by way
of new housing programmes or some
such things. But India lives in the
five lakhs of villages and the need of
the villager is much more. In the
villages today we find the same old
types of huts and Jhopra in which
they used to live about a hundred or
two hundred years ago. Though there
is a sprinking of pucca houses in the
villages, they are devoid of ventila-
tion and other amenities of life. It
is time that more attention was paid
to the rural housing in the country.
About this housing programme I would
only say that though the schemes are
formulated well, their method of exe-
cution is certainly one which causes
delay. I would suggest that in every
city and in every village certain pieces
of land or a big piece of land should
be set aside wherc any person who
does not possess a house can go and
take 100 or 200 square yards—there
may be some categories or there may
be one uniform category—and it
should be for him to construct a cmall
house according to the plan on this
land and made available to him. If
that sort of thing is resorted to, I am
sure there will be a great housing
impetus and the huge sums of money
that the Government today proposes
to spend from the Government funds
will not be required. The individual
will have posscssed in the course of
one or two years or sometimes more
years a house of his own and he will
also feel that it has been due to the
help that he has received from the
Government. That is one thing that I
want the Government to take upon
itself as early as possible.

I can give example of Delhi. We
have been talking about having more
houses here. Of course needs are very
great as compared to the money that
is provided. I find that there are
thousands and thousands of unautho-
rised structures coming up. They are
-ceming up not because you want them.
The population is i ing and the
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people have to live somehow, some-
where. When they do not get legal
possession of lands, they naturally
have to resort to illegal methods. They
pounce upon any piece of land avail-
able round about Delhi and they
create houses for themselves. In this
way we are indirectly encouraging
those people who are in the habit of
raising unauthorised structures. I
must humbly request the hon. Minis-
ter to take quick action in such cases.
If we delay it would create problems
for ourselves and sometimes this prob-
lem goes to this length that we are
not able to surmount it easily and we
feel it is an impossible task.

We have read in the report that
there has been a vigilance unit and
there has been a lot of talk about the
CPWD and the corruption raging
therein and it was on account that that
the vigilance unit was introduced. It
has certainly registered certain cases
and every year these cases are coming
up and they are being disposed off.
Many of the evils of cases of corrup-
tion have come to the notice of this
Vigilance Department and there has
been some improvement. Somehow, I
feel that the system which was intro-
duced by the Government or by this
Ministry long ago during the British
regime, where probably money did not
play so much part as execution, has
to be changed. There had been so
many suggestions made from time to
time. There had been the system of
departmental work introduced; there
had been the contractor system. Our
hon. friend, Shri Tangamani, said there
should be labour co-operatives. Gov-
ernment has also tried this, though in
a very meagre form also and some
system of work undertaken by volun-
tary organisations. 1 consider that
these methods which are being tried
are good and we have to see that these
systems work better and without any
kind of evil that may be existing.

Sir, it is common knowledge that in
a one crore project, hardly Rs. 850 or
@9 lakhs are actually utilised and the
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rest of the money either goes into the
pockets of the engineer concerned or
somebody else. I am not here to say
all thesc things but it is a common
knowledge and everybody knows that
much work is done without care and
lot of money is not rather (faithfully
spent on the project. So, you see so
many big buildings that the Ministry
gets constructed through the contrac-
tors, after one year or two or three
years, they either give way or their
roofs leak of sometimes their walls get
cracked. There may be natural rea-
sons also. But I am quite confident
that if all the persons concerned had
taken good care and had utilised the
money as faithfully and honestly as
was expected of them, then these ex-
periences that we are having in this
department over and over again—not
almost all buildings, but I would say
a very heavy percentage of buildings
—would stand and would have been
avoided.

I t+! k, it is high time that the Gov-
ernment and the hon. Minister paid
more attention to this matter. I know
that he is very keen and he is very
anxious about all these things and he
is trying to do his level best. But I
feel the results achieved so far are not
coming up to the expectations and
there is still much room for improve-
ment. Some more steps therefore
should be taken in order to have these
defects removed.

Sir, I would particularly lay stress
on the fact that the voluntary organi-
sations can handle very big contracts.
I have been associated with the Bharat
Sevak Samaj and I have © on that the
work that was given to the Bharat
Sevak Samaj either in Delhi or else-
where was done on 50 per cent. cost
and the quality of the work was found
to be much better than what could
have been done through a contractor.
There has always been a tussle be-

tween the voluntary organisations
which undertake the work and the
tract: or engi Or supervisors

and they always try to find fault with
the work that is done by them. It is
because their interests are affected.
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But on th: whole by having inspection
at the highest level or at the Minister's
level or at the level of some other
agency it has been found that by re-
sorting to such methods we can reduce
the cost and we can also get better
quality of work done and thus save
a lot of money.

1 say, Sir, more and more attention
has to be paid to this matter. In this
country there are a lot of voluntary
agencies and a lot of people who have
got the good of the Government as
well as the country at heart and they
are ready to come out and render some
service in a voluntary way. So far
some encouragement has been given
and the principle has been accepted
but that has been too meagre and it
has been done in a rather half-hearted
or haphazard manner. I would draw
the attention of the Ministry and also
of the hon. Minister to this so that
through his influence the services of
the voluntary agencies are utilised.
That way, we will not only get better
work done but we can also effect a
small percentage of saving which may
be utilised for other activities.

Now, Sir, coming to the national
building programme, the programme
of housing under the Central PW.D., I
would like that there should be this
vigilance unit strengthened and more
work should be taken from the people
who are in charge of this department.
Sir, we are living in bunglows or flats.
When any work is got done there,
what I find is, if the work is done
departmentally one cannot understand
how much time the department takes
and how much amount is spent. I
have seen that a small work done in
my small flat or bungalow takes un-
usuelly long time. There is more
overhead staff used and attention paid
than is required for the execution of
that small work. Sometimes I find
that right from the Executive Engincer
down to the mistry or the carpenter
employed to do a small work, if the
amount spent as salaries and wages on
these people for those days when that
small work is done, is calculated it will
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come to fantastic amount compared to
the actual work that is done. I do not
know what particular system they are
following, but I think ther: is need for
improvement, there is need for chang-
ing or subs!ituting it with some other
system by which these departmental
works are carried out propcrly and
economically.

]

Only the other day, Sir, I found that
lot of trucks were employed to bring
Tubbish. That rubbish was brought
and dumped on the pavement of a road
because the authoritics wanted to
cover a depression on the road. I
found that half of the quantity brought
contained debris and stones. The re-
sult was, when the deprcssion was
filled, they had to employ the almost
same amount of labour to remove
those stones and brick pieces from the
pavemeont to another place. When you
have got experts and good engineers,
why is it that they do not take care of
these small things? I think it is be-
cause somebody is interested, tome-
body is benefited; otherwise, there is
no reason why when you want to fill
up a depression you should bring in
bricks and debris in order to fill it up
and later on take half the quantity
back to the place from where you
brought it,

These are some of the things, Sir,
where I feel that there should be given
more attention, there should be more
consciousness among the workers to
aee.that they are working for the
nation. They should work more
honestly, more faithfully and in a
manner so that labour is not wasted,
money is not wasted, the time taken
is less and the ultimate results are to
thg gntire satisfaction of not only the
Ministry and the Minister concerned

but to the people who generall:
their work. ¢ v e

So T most humbly submit, Sir, and I
want to bring this to the notice of the
hon. Minister, that there is something
wrong somewhere, where you employ
Such an amount of overhtad staff for a
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small departmental work. The whole
machinery moves in such a manner as
to make the total cost, the overhead
charges, in the form of attention paid
by the staff and the amount of labour
put in there to be much more than
what is ac.ually required for a small
departmental work. Therefore, these
are some of the things which nced the
attention of the Ministry, and they
need to be improved so that the work
that we have in hand is done more
speedily and in a much better way.

Lastly, Sir, 1 want to say this, that
the Government, as it has been reveal-
ed in the report, still requires a lot of
office accommodation in Delhi as well
as in other big cities. This accommo-
dation has to be provided. If you
really want a welfare State, naturally
there should be more and more ac-
commodation for officers and the em-
ployees of the Government. To pro-
vide this they have under.aken the
construction of lot of buildings and et
have also requisitioned them. There
should be a planned way of derequi-
sitioning of all these better houses. In
the same way, there should be a
planned way in order to have buildings
provided for the Govornment servants
and others, and the buildings should
not utilise any elaborate or costly
material and should not be very big
in size. Our country cannot afford to
have such buildings. We can certainly
effect certain economy in this. I would
urge upon the hon. Minister that some
of the buildings which are being built
round about Delhi can certainly be eco.
nomised if their shape and size and
the entire construction is done more
in an oriental style and not in the
style which we have borrowed either
from the United Kingdom or America.
The style which we borrow from those
foreign countries is not very suitable
to us in these tropical conditions. We
have to make necessary changes. I
say that those changes are certainly
made by the experts, but still, I think
they have not risen to the occasion al-
ways to see that this is a poor country
where we can and must do away with
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many of the luxuries which we migh-t TS AR A Py Frwior ford I,

not be able to provide at the presont
moment. We should realise that with- HEA! € AE AT AT WA AT

in the small and limited resources that g, o g7 a3y wraw W fre o
‘we have go:., we can crcate many t \ g‘(ﬁ T T m Tgi TS ¥

‘more good things in a much cheaper

and more economical way. mmm—;—ﬁm ¢ 9g way & ¥g@
a1, A I qg o9 OF fwar fy
Now, I shall refer to derequisitioning HHTT AT 4 W fra 3 & @A
-of buti;ldings. S.op:.e loc,l 12 <:ri15 bye:;l feq & a7 oix o, A faT W
ago, ey requisitioned certain bHuild- =
ings, and those buildings are now be- gt Fﬁ Y Q, TA W qrr\q firar
ing  derequisitioned. Th> inter- Q| ¥ g ¥4 @Y ¢ WK frad
‘ests of those people are still @y} 17 aw i fE OIS 3-
not being looked after as well as they lﬁ@ Rar § 3 m
should be. I say that there should aifedt 3 gErd FOR W
:}e a planned waly in this mattefr. "ll'he w1 AT qF TETT @ § ok fic
‘Government could have a list of those m
houses which were requisitioned in lﬁ’t 1A awE qra t’ il am
wartime, say, 15 or 20 years ago. AT 57 &1 fiw wAF 59 ar qE
‘“There must be an end to it, and new R arT @& o X ok <Ow
houses should be requisitioned; the
old houses should be left out, I wﬁgwﬁf‘tﬁamqimi | A wETA
‘would suggest that there should be X, T7 ¥ o IT A FgOewAa
S.Ertd r phaed progamme of - qe 4T o s oY
’ a1 fF 3 Qe s Twr T § Wy

trEfiafacagay? g g
wgFy 7 o, sy, g

" 1 bave several other points to make,
but since you have rung the bell, I

am finishing my speech. I am sure R frayaa A & 3 g7
that the hon. Minister will give his T

‘best attention to the points which I b far a1 o fq‘Fﬂ;‘( qigy ¥
‘have been able to cover in the course @RI W q

of my speech.
@y W Ax (F17) ¢ mA

o e (SR HAAIG §7FF GIAT TFT FAAAA, aX
mm_:,?f; ,TFE’..( 3 g,,)f;:; I ® Y qE greaa Qv )
H—fufret o awi, gefan ox
qeATs F—AF qEwA § 1 IT F AT
7z fafe] §37 @esa ol = w1
O w7 B o d A oA Y T T A wwA A3 g
IR AL AL 8w f wow E g T |
qfrfe® awaT WY 8, S arwr g

Wt W T ey ;. J7 Y qEA
T g, A I R WL gy A g

g great a1 fren @ oy gR @ gad @ @ ey ;- figy arg oAy 4
&) % 2 § R dest gmd Al & ¥ fafzzz mzm 7 zveama &1 A 5
TR F a2 W WA I A gerear frgaatd st adfesm & qsgeq d
W gAY § v war A i d A §3 AZFTTA FY A7, OF FAYaT faza
¥ fae 3513 @3 &1 ¥fFq 94 gw wIX amd, mifs ag ¥9 4% & gra-{a &

AT TFAT ¥ @Y & A @rw a¥ A a% s fogagd 32 &Y | & |
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[ s ares]
F QU sy & e Cgefe g e
AWE WA AAE 7 AAT M W "
3 T, ag AW E AT | TG THE N
o ®150 ¢, fow & o0 qur, 3@ @y
T @ Ad wieaT 9w ad g,
o 37 N grow FEh §ar § W Wy
I FaRdaga WX § 1 F A frgey
g f oz a1 5 Tw qWEe @ ]|
wREA gH g, N A
AT oz aF A 7 3 § (ffrex
a1z w31 foF 7 oot am@ wg @ g
Gt aw At 1 W ¥ ww wgwwn §
e 2fFwd Garfaas aTaATEaT,
fag ¥ 22300 TAT &S A 1 I
qfirs qFivew TR ¥ amw fod
gafwz N | ofeaw gFEza FAA
R A fid & 3w F qafeas ag
g o @ —

“Chief Technical Examiner’s
Organisation—Para. 44 of Audit
Report 1958—pp, 44—46 and
Para. 51 of Audit Report, 1959—
Pp. 46—48."

‘“The Committee are concerned
to learn from the C.T.E. that
technical defects were found in
about 70 per cent. of the cases
and over-payments in about 30 per
cent, of the cases examined by
him. This indicates that in
majority of cases both the stand-
ard of construction and standard
of supervision are far from satis-
factory. The Committee are,
therefore, strongly of the opinion
that the C.T.E. should extend his
scrutiny to a larger number of
P.W. transactions ®

dYo To wo A famrica # fir gad
w7 A g7 ¥ I N Ow v
rdfaa @ w1 WA Jfge &
wrew ® gfag @ W & fagd
gia § ¥ oF ¥ W far @ fafrex
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qTEw A 6 3g W st F o faw
& G 9T, JAH A A 91 | I@ 9@
Mﬁwmmmﬁan MR

ok hfrae s 9 forw e g%
TEv A B ¢, Ty A Qo 1 &
T FY THT AR IAT B GE T qEHS
§ 1 o ¥R weraTaa fad g § ¢
T AT A FITE FAT GAAT ATV
¢ rew fafreer awa g sow
I At fear ar 9w § ok vew
waeE ag gu e 9w a3 et @
€ ¢ | AT WIS AT TR W1 AAGE
o7 | FEF AR A AN 9 §F SO
§ AR WHE ¥ §T9 FgAT 9T @
fe fom areelt & 9@F qarfess Qo
T @ 3w IR AN AW foeew @
T @I, AR fFar @ o
& fafreex agra & faer g 1 wiEw
fafrer s M T fF maw ¥
AT FAT § | IR qR qaqrw fem
traAra ST @ 2 4 qa
s R S g e 4
WREH QT E | agT Fafaaz
¥ dmd ¥ g ot ® i ard
§ ) AfsT qF wwEm ¥ §me wg
wg1 qxan £ s 37 AT A aasag
LCi

18 hra

9 aE A, T4T WEA, qg I
AT ¢, BT #, 9 AT AR A
W AEAH AT Iq0-
o FfRgzor AN AN F
nxmrwlmﬁ ar @ ¢ fosery
g AT T OF A3 FFM, KA
N A% @ FFW ) WR I8 A9
&ixs fart A qg oea & fad os
@A & AR R O I g
i % Y ¥ § gay & sfy
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foerw §, a7 W A v wifgd
AW AT W QT ®@ T A

w7 e =fg, aee
et afgn fred a3 6w 3@
T oEr ) g @R fF o
wgt o Fai g A Yawdr g0

qar woET § 5 oY W7 Yoo ¥ WX
qaeaig T § I fag ot & o
¥io¥ Fitgw ¥ sl waAfafedr
Je4E Y | T A@ ¥ oy @
ey e mE 31 oY W i &
TETTAE, I wAAfafAEY 95, ¥e
fearf 7€ § W @ ¥ ¥ @
fox% frard wf 1 v ot Wit
fearf € &, aw g f wr §
w1 g arfafes dF are Semd

t ot frum wmfw s 2.

fa7 & avEg @ ofew 7% vfas
T W N TR §, o ) A
T AR & W @ e @
qET T€@ § I fad &7 5w
& Y e ST § T Awa w1 qag
& IFT AT 4T 49 AT B, aw@ Ay
T AT A ow § miggmr Wk
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T AR gt gt ¥ afeww W oA
£ W T w oA w9 T ag il
ar § | 3z eafafes 4 are @ar-
@ et e it § s o agfany
&fo® ¥ 7%g fearomg ) ag A
A 3 fr wrad ¥ fd A wwrw o,
w0 & fed T 7T

Tgt 9 7 fem # qry oft =
7€ ¢ g9 A9 A3 R R A
W g &7 fogw g Ay
wgr ar fE

AT qT ¥o¥ AT Arre 4 Jy—3-% o
Iad qur war a1 5 e e § @
@ ¥ wrd frad o @ € 1w
g, & far mmer 1w
T gg ®EA qur wr a1 fE ooy
e fale Ol FFE & O E,
ITEY TEE W AT § 1 THET AW
Tg fear v v -—

“The life of the houses cons-
tructed during 1948—50 with roofs

of re-inforced cement concrete
slabs is about 50 to 60 years.”

ot e ¥ qgr T a1 v o\ ag
wft § fe & swma frd @ & g
g1 e e for mro—

“In a few of these quarters on
the first floor, cciling plaster and
small pieces of cement concrete
from the R.C.C. slabs have fallen.
No roof has, however, collapsed.”

X wgEN 0 ag g § fr wwrry
Y gur fra e o § 1w
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[ =Y ;i waeq)
& wraarg oF R A iy Tt
® o T mar ¢ 5 FI7 me
WY FRTAT R A
e mraft ) waifta § gt
qg - anay war § fy fero s
w¥ @ mar, fEraTamt @ grad
O Iq FTA O qew Wy g1 F
T g fF aa N R T IuA
wH g §oafgr fe fem
AW IR aar @O\ oww AR
g, ferm aw stom gafr o
FF AT & w1 a7 w@ Fof
W TFAT 1A ), R FE &, WA
wAwm AN F & fur F
qr oA1T F qg AR} foFar § W g
o A wmar § 5 fevar wer g,
w1 e wEw A & a #§ gk

oW WRRE . ¥ AEAY
g g fme ¥ ao w3 & ?

st g7 www: wE @ fae
# Wk

WEW FPRW : aw A WY
QYA A H HTY & |

Mr, Speaker: Hon. Members may
now move their cut motions relating
to the Demands under the Ministry
of Works, Housing and Supply sub-
ject to their being otherwise admissi-
ble.

Upgrading of lower type of Govern-
ment accommodation to higher Lupe
i1 New Delhi.

Shrl Tangamani: I beg to move:

“That the demand under the
head ‘Ministry of Works, Housing

and Supply’ be reduced to Re. 1.”

(1496)

Lack of proper attention given to
amenities provided in Government
colonies for Government servaats.

Shri Tangamani: I beg to move:
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“That the demand under the
head ‘Ministry of Works, Hous-
ing and Supply’ be reduced by
Rs. 100.” (1512).

Decisions of the Hyderabad Confer-
ence of the Housing Ministers.

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Ministry of Works, Hous-
ing and Supply’ be reduced by
Rs. 100.” (1790).

Failure to enforce the decisions of
the Conferences of Housing Aliris.
ters held at Mysore, Darjeeling and
Hyderabad.

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Minis'ry of Works Houzing
and Supply, be reduced by
Rs. 100.” (1791)

Need for constructing houses for in-
dustrial workers under the Subsi-
dised Industrial Housing Schcme,
Workers’ Cooperatives Scheme and
Scheme regarding Houses by Em-
loyers.

Shri Tangamani: I beg to move:

‘“That the demand under the
head ‘Ministry of Works, Housing
and Supply’ be reduced bv
Rs. 100.” (1792)

Refusal of employers to build houses
for workers

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Ministry of Works, Hous-
ing and Supply, be reduced by
Rs. 100.” (1793)

Failure to give loans from the Previs
dent Fund to industrial workers fo*
constructi ig houses.

Shri Tangamani: I beg to move:

“That the demand un-er the
head ‘Ministry of Works, Bous n,
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and Supply’ be reduced by
Rs. 100.” (1794)

Failure to carry out recommendations
of the Advisory Committee on slum
clearance.

ai: 1 beg to move:

“That the demand uncer the
h-ad ‘Ministry of Works, Hous-
irz and Supply’ be reduced by
Rs. 100.” (1795)

Neced to bring forward legislation to
compel plantation managements o
construct adequate housing ac-..
commodation for plantation labour
by availing loans from Governiient.

Shri Kodiyan: I beg to move:

“That the demand under ‘the
head ‘Ministry of Works, Hous-
ing and Supply’ be reduccd by
Rs. 100.” (1811)

Need to bring forward legislaticn (o
compel private industrial marage-
ments to ronstruct adequate hcuses
for industrial labour.

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Ministry of Works, Hous-
ing and Supply’ be reduced by
Rs. 100.” (1812)

Failure to provide housing accom-
modation to all the Centrat Govern-
ment employees in Delhi.

Shri Kodlyan: 1 beg to move:

“That the demand under he
head ‘Ministry of Works, Hous-
ing and Supply’ be reduced by
Rs. 100.” (1818).

Need to provide moze funds for Low
Income Group Housing Scleme.

Shri Kodiyan: I beg to move:

“That the demand under the

\ head ‘Ministry of Works, Hous-

! ing and Supply’ be reduced by
Rs. 100.” (18185).
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Need to simplify the rules und proce-
dure of granting loans in Low In-
come Housing Scheme.

Shri Kodlyan: I beg to move:

“That the demand under the
head ‘Ministry of Works, Hous-
ing and  Supply’ reduced by
Rs. 100.” (1816).

Need to expedite the establishment of
Government Press in Koratty,
Kerala State.

Shri Kodlyan: I beg to move:

“That the demand under the
head ‘Ministry of Works, Housing
and Supply’ be reduced by
Rs. 100.” (1817)

Need to extend benefits of Housing
Schemes to Agricultural workers.

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Ministry of Works, Hous-
ing and Supply’ be reduced by
Rs. 100.” (1818)

Need to encourage Labour Conlract
Societies for construction works.

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Ministry of Works, Iousing
and Supply, be reduced by
Rs. 100.” (1819)

Policy regarding giving of construc-
tion works of the CPWD on con-
tract.

Shri T, B. Vittal Rao:
move:

Ibeg to

“That the demand under the
head ‘Other Civil Works’ be re-
duced to Re. 1.” (1095)

Policy regarding giving to contractors
works of annual repair, additions
and alterations in the CPWD,

Shri T, B. Vittal Rao: 1 beg to
move:

“That the demand under the
head ‘Other Civil Works' be re-
duced to Ra 1.” (1096)

-~
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Application of sections 4A and 4B of
the Central Civil Services (Con-
duct) Rules to the employees on

the regular establishment of the
CPWD.
Shri T, B. Vittal Rao: I beg to
move:
“That the demand under the
head ‘Other Civil Works' be re-
duced to Re. 1.” (1477)

Need to transfer the Electrical Sub-
Division of Central Public Works
Division, Dehradun from the pre-
sent Division to an Electrical Divi-
sion.

Shri T, B. Vittal Rao:
move:

“That the demand under the
head ‘Other Civil Works’ be re-
duced by Rs. 100.” (4886)

Need to transfer the Electrical Sub-
Division of Ajmer Central Division
of CPWD from the present Division
to an Electrical Division.

1 beg to

Shri T, B. Vittal Rao:
move:

“That the demand under the
head ‘Other Civi] Works’' be re-
duced by Rs. 100.” (487)

Need to transfer the Electrical Sub-
Division of Simla Central Division
of CPWD from the present Division
to an Electrical Division.

Shri T, B. Vittal Rao:
move:

“That the demand under the
head ‘Other Civi] Works' be re-
duced by Rs. 100.” (488)

I beg to

I beg to
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Need to take out the Allahabad Sub-
Division of Calcutta Aviation Elec-
trical Division of CPWD from this
Division to reduce the workload.

Shri T, B. Vittal Rao:
move:
“That the demand under the
head ‘Other Civil Works’ be re-
duced by Rs. 100.” (480)

Need to place the Simla Central Divi-
sion, Delhi Aviation Division No. II
and Ajmer Central Division of the
CPWD under the jurisdiction of the
same Circle.

Shri T, B. Vittal Rao:
move:
“That the demand under the
head ‘Other Civil Works' be re-
duced by Rs. 100.” (491)

Need to place the Assam Central
Division and Calcutta Aviation
Division No. II of CPWD under the
jurisdiction of the same Circle.

Shri T, B. Vittal Rao: I beg to
move:
“That the demand under the
head ‘Other Civil Works’ be re-
duced by Rs. 100.” (492) -

Need to place the U.P. Central P.W.
Divisi and Allahabad Central
Division of the CPWD under the
jurisdiction of the same Circle.

Shri T, B. Vittal Rao: I beg to
move:
“That the demand under the
head ‘Other Civil Works' be re.
duced by Rs. 100.” (493)

Need to give the same number of
public holidays to the workcharged
staff of the CPWD as is being en-
jowed by other Lentral Government

I beg to

I beg to

Need to change the name of Cal
Aviation Division No. II of CPWD.
Shri T, B. Vittal Rao: I beg to

move:

*“That the demand under the
head ‘Other Civil Works' be re-
duced by Rs. 100." (489)

ploy on regular establish-
ment.

Shri T, B. Vittal Rao: I beg to
move:

“That the demand under the
head ‘Other Civil Works' be re-
duced by Rs. 100.” (494)
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Need to extend the Contributory
Health Service Scheme to the work-
charged staff of the CPWD

Shri T, B. Vittal Rao: 1 beg to
move:

“That the demand under the
head ‘Other Civi] Works' be re-
duced by Rs. 100.” (495)

Need to confirm the workcharged staff
of the CPWD against the ecxisting
permanent posts.

Shri T, B. Vittal Rao:
move:
“That the demand under the
head ‘Other Civil Works' be re-
duced by Rs. 100.” (486)

Need to give uniforms to all work-
charged staff of the CPWD.

Shri T, B. Vittal Rao: I beg to
move:
“That the demand under the
head ‘Other Civii Works’ be re-
duced by Rs. 100.” (497)

Need to abolish the two grades in the
posts of wiremen, linemen, arma-
ture winders and painters in the
CPWD.

Shri T, B. Vittal Rao: I beg to
move:

“That the demand under the
head ‘Other Civil Works’ be re-
duced by Rs. 100.” (547)

Need to provide electricity to the mali
quarters behind Baird Lane, New
Delhi.

Shri T, B. Vittal Rao:
move:

“That the demand under the
head ‘Other Civii Works' be re-
duced by Rs. 100.” (548)

Need to provide separate water taps
to the mali quarters behind Baird
Lane, New Delhi.

8hri T, B. Vittal Rao:
move:

I beg to

I beg to

I beg to
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“That the demand under the
head ‘Other Civil Works' be re.
duced by Rs. 100.” (549)

Failure to pay house rent allowance
to the workcharged staff of the
CPWD posted at Vishakhapatnam
Airport for the period 1-1-1949 to
31-10-1950.

Shri T, B. Vittal Rao:
move:

I beg to

“That the demand under the
head ‘Other Civil Works' be re-
duced by Rs. 100.” (550)

wage slips to the

Failure to give
roll in the

workers on  muster
CPWD.

Shri T, B. Vittal Rao: I beg to
move:

“That the demand under the
head ‘Other Civil Works’' be re-
duced by Rs. 100.” (551)

Failure to refund street light charges
to the CPWD staff at Dhanbad.

Shri T, B. Vittal Rao: I beg to
move:

“That the demand under the
head ‘Other Civii Works' be re-
duced by Rs. 100.” (552)

Need to grant washing allowance to
workcharged staff of the CPWD who
are supplied with uniforms.

Shri T, B. Vittal Rao: I beg to
move:

“That the demand under the
head ‘Other Civi] Works' be re.
duced by Rs. 100.” (553)

Need to grant the same retirement
benefits to the permanent work-
charged staff of the CPWD as are
enjoyed by other permanent Cen-.
tral Government employees.

Shri T, B. Vittal Rao: I beg to
move:

“That the demand under the
head ‘Other Civil Work:' be re.
duced by Rs. 100.” (384
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Need to have the same conditions of
service for the workcharged staff
of the CPWD as are applicable to
other Central Government em-
ployees.

Shri T, B. Vittal Rao:
move:

I beg to

“That the demand und>r the
head ‘Other Civil Works’ be re-
duced by Rs. 100.” (555)

Need to extend the leave truvel con-
cessions to the workcharged staff
of the CPWD.

Shri T, B. Vittal Rao:
move:

“That the demand under the
head ‘Other Civi] Works’ be re-
duced by Rs. 100.” (556)

I beg to

Need to grant death gratuity to the
temporary and quasi-permanent
workcharged staff of the CPWD.

Shri T, B. Vittal Rao: 1 beg to
move:

“That the demand under the
head ‘Other Civil Works' be re-
duced by Rs. 100.” (567)

Need to abolish the post of Assistant
Choudharies in the CPWD.

Shri T, B, Vittal Rae:
move:

*That the demand under the
head ‘Other Civil Works' be re-
duced by Rs. 100.” (538)

\

I beg to

Need to redesignate the Niesel Engine
drivers as Electric Generating
Power House drivers.

Shri T, B. Vitial Rao:
move:

“That the demand under the

head 'Other Civi]l Works’ be re-
duoed by Re 100~ (1174)

I beg to
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Need to provide jobs to the retrench-
ed workcharged staff of the CPWD
at Tezpur Aerodrome.

Shri T, B. Vittal Rao:
move:

I beg to

“That the demand wunder the
head ‘Other Civil Works’ be re-
duced by Rs. 100.” (1175)

Need to provide additional “G” Type
Quarters to the Class III work-
charged staff of the CPWD in New
Delhi

Shri T, B, Vittal Rao:
move:

I beg to

“That the demand under the
head ‘Other Civi] Works’ be re-
duce by Rs. 100.” (1176)

Need to supply uniforms to the Pump
Drivers on higher scale of pay em-
ployed in the CPWD

Shri T, B, Vittal Rao:
move:

I beg to

“That the demand under the
head ‘Other Civil Works' be re-
duced by Rs. 100.” (1177)

Need to grant NEFA Compensatory
Allowance to the workcharged staff
of the CPWD

Shri T, B. Vittal Rao:
move:

I beg to

“That the demand under the
head ‘Other Civil Works’ be re-
duced by Rs. 100.” (1178)

Need to allot Government accommoda-
tion to the workcharged staff of the
CPWD in Calcutta

Shri T, B. Vittal Rao:
move:

I beg to

“That the demand under the
head ‘Other Civil Works' be re.
duced by Ra 100> (1170)
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Need to reduce the working hours of
C.P.W.D. chowkidars at Dhanbad.

Shri T. B. Vittal Rao:
move:

I beg to

“That the d;mand under the
head ‘Other Civil Works' be re-
duced by Rs. 100.” (1180)

Need to reduce the working hours of
C.P.W.D. chowkidars at Bombay
Airport.

Shri T. B. Vittal Rao:
move:

I beg to

“That the demand under the
head ‘Other Civil Works’ be re.
duced by Rs. 100.” (1181)

Need to pay in Nepal allowance to the
workcharged staff of the C.P.W.D.
at enhanced rate

Shri T, B. Vittal Rao:
move:

I beg to

“That the demand under the
head ‘Othet Civil Works' be re-
duced by Rs. 100.” (1182)

Need to abolish the system of giving
construction works of the C.P.W.D.
on contract.

Shri T, B. Vittal Raso:
move:

I beg to

“That the demand under the
head ‘Other Civi] Works' be re.
duced by Rs. 100.” (1183)

Need to get all works of annual re-
pairs, additions and alterations in
the C.P.W.D, done departmentally
by work-charged staff,

Shri T, B. Vittal Rao:
move:

I beg to

“That the demand under the
head ‘Other Civil Works’ be re-
duced by Re 100.” (1184)
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Need to grant special casual leave
to the members and office bearers
of the recognised Unions in C.P.W.
D. to attend Central Erecutive or
Council meatings of the Unions

Shri T, B. Vittal Rao: I beg to
move:

“That the demand undor the
head ‘Other Civii Works' be re.
duced by Rs. 100.” (1185)

Need to change the designation of
Lorry coolies’ in the C.P.W.D.
Shri T. B. Vittal Rao: I beg to

move:

“That the demand under the
head ‘Other Civil Works' be re-
duced by Rs. 100.” (1186)

Need to count the service rendered
in State P.W.D. for pension and
gratuity in the case of C.P.W.D.
work-charged staff transferred along
with the works from West Bengal
C.P.W.D.

Shri T. B. Vittal Rao:
move:

1 beg to

“That the demand under the
head ‘Other Civil Works’ be re-
duced by Rs. 100.” (1187)

Failure to refund excess rent charged
from the allottees of Jorbagh Nur-
sery quarters of the CP.W.D. in
New Delhi

Shri T, B. Vittal Rao:
move:

I beg to

“That the demand under the
head ‘Other Civil Works' be re-
duced by Rs. 100.” (1240)

Need to provide accommodation to
the workcharged staff of the C.P.
W.D. at Madhopur
Shri T, B. Vittal Ree: I beg to

move:

“That the demand under the

head ‘Other Civil Works’ be re.
duced by Rs. 100 (1287)
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Need to provide accommodation to
the workcharged staff of the C.P.
W.D. at Cuttack
Shri T, B. Vittal Rao: I beg to

move:

“That the demand under the
head ‘Other Civil Works’ be re-
duced by Rs. 100.” (1288)

Need to provide accommodation to
the workcharged staff of the C.P.
W.D. in Bhubaneshwar City

Shri T, B. Vittal Rso: I beg to
move:

“That the demand wunder the
head ‘Other Civil Works' be re-
duced by Rs. 100.” (1289)

Need to pay honorarium to the work-
ers of the C.P.W.D. at Vigyan Bha-
wan for the work done in connec-

tion with the International Bank

for R truction and Develop

ment and International Monetary

Fund Conferences.

Shri T, B. Vittal Rao: I beg to
move:

“That the demand under the
head ‘Other Civil Works' be re.
duced by Rs. 100.” (1290).

Need to pay honorarium to the wor-
kers of the C.P.W.D. for the work
done in connection with the India
1958 Exhibition

Shrl T, B. Vittal Rao:
move:

I beg to

“That the demand under the
head ‘Other Civil Works’ be re-
duced by Rs. 100." (1281)

Failure to sanction compensatory al-
lowance to the work-charged staff of
the C.P.W.D. under Madhopur Cir-
cle '

Shri T. B. Vittal Rao:
move:

‘“That the demand under the
head ‘Other Civil Works’ be re-
duced by Re. 100 (1282)

I beg to
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Working of the Department of Explo-
sives

Shrl Tangamani: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be re-
duced by Rs. 100.” (298)

Need to enlarge circles of explosives
with high officers

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Other Civil Works' be re-
duced by Rs. 100.” (2089)

Working of the Eastern Circle, Cal-
cutta of the Department of Explo-
sives

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be re-
duced by Rs. 100.” (300)

Failure to inspect licenced premises
by Inspectors of the Department of
Explosives

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Min-
istry of Works, Housing, and
Supply, be reduced by Rs. 100.”
(301).

Report of Jamuria explosion resulting
in the death of more than fifty per-
sons

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Works, Housing and Sup-
ply’ be reduced by Rs. 100.”
(302)
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Need to censure officers for neglig-
ence of duty mentioned in the
Report of enquiry into the explosion
at Jhamuria Bazar

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-

try of Works, Housing and Sup-
ply’ be reduced by Rs. 100,” (1018).

Mr. Speaker: These cut motions are
now before the House.

18.04 hra.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
April 14, 1960|Chaitra, 25, 1882
(Saka).





